1 ZE®I NO 51 COURT NO. 8 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No. 26543/2015
(Arising out of inpugned final judgnment and order dated 13/08/2015
in WP No. 59582/ 2009 passed by t he Hi gh Court of Judi cature

Al | ahabad)

DR. D C SRI VASTAVA Petitioner(s)
VERSUS

STATE OF U.P. & ORS. Respondent ( s)

(Wth appln. (s) for exenption fromfiling OT., permission to file
lengthy list of dates, interimrelief and office report)

W TH

SLP(C) No. 26635/2015

(Wth appl n. (s) for i npl eadnent for perm ssi on to file | engt hy
list of dat es, for exenption from filing OoT., Interim Relief

O fice Report)

Date : 20/02/2017 These petitions were called on for hearing today.

CORAM : HON&#39; BLE MR JUSTI CE A. K. SI KRI
HON&#39; BLE MR JUSTI CE ASHOK BHUSHAN

or Parties M. Sanjiv Sen, Sr. Adv.

Gaut am Awast hi, Adv.

Ayush Chaudhari, Adv.

Raj esh Shukl a, Adv.

Rakesh Khanna, Sr. Adv.

Shai | Kurmar Dwi vedi, Adv.

Vi bha Dwi vedi, Adv.

Si ddharth Krishna Dwi vedi, Adv.

Ni dhi Si ngh, Adv.

P. N Mshra, Sr. Adv.

Abhi shek Kumar Singh, Adv.

Abhi st h Kumar, Adv.

T. N Singh, Adv.

Vi kas K. Singh, Adv.

Sanjay K. Singh, Adv.

T
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UPON hearing the counsel the Court made the follow ng
ORDER
The petitions be listed before a Bench of which one of
us (Ashok Bhushan, J.) is not a nenber.
(Ni dhi Ahuj a) (Mal a Kumari Shar ma)
Court Master Court Master

at

and



